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SANJIV SRIVASTAVA: 

 

 Learned Counsel for the Appellant submits that after 

going through the provisions of the preamble of the impugned 

order they found that this appeal is not maintainable before this 

Tribunal. Relevant provision is reproduced below:- 

 

“सीमा शुल्क अधिनियम, 1962 की िारा 129 ए की उपिारा के 
प्रथम प्राविाि में क्लॉज (िारा) (ए) (बी) तथा (सी) में नििााररत 
प्रकृनत के मामलों में केन्द्रीय उत्पाद शुल्क आयुक्त (अपील) के द्वारा 
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पाररत अपील पर आदेश के ववरूद्ि ट्रीब्यूिल में अपील िहीीं की 
जायेगी और ऐसे मामलो में उक्त अधिनियम की िारा 129 डी डी में 
निहहत प्राविाि को देखा जाए।“ 

2. Hence they would like to withdraw the Appeal.  

3. Accordingly, the appeal filed by the Appellant is 

dismissed as withdrawn. 

(Dictated & pronounced in open court) 

  
 

 
 

 

Sd/- 
(SANJIV SRIVASTAVA) 

MEMBER (TECHNICAL) 
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